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As par past practice of the House,
the Chairman, Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes has been asked
not to respoal to the notice. The
Minister of Law, Justice and
Company Affairs is being requested
to apprise the Patna High Court of
the correct constitutional position
in this regard.

(Interrupiions)
12.02 hrs.

RE QUESTION OF PRIVILEGE

PROF. MADHU DANDAVATE
(Rajapur) : Mr. Speaker, Sir, I
am raising a very important
issue and [ would like you
to give weight to  that.
On Ist of April, in this House
while Shri N.D. | iwari was spcaking
on a Call Attention Notice regarding
mal-distribution of cement, he has
made a statement..., ..([nterruptions).
Let me complete. He had said that
there is no violation of Central
rules, there isno violation of Cen-
tral guidelines and he had said that
the Karnataka Public Accounts
Committee has not made an allega-
tion. (Interruptions). This is a blatant
untruth, and I have given a privilege
motion. ([nterruptions).

Mr. Speaker : This is what 1
am telling you. [ have told you.
You unnecessarily take advantage of
my....

(Interruptions)

MR, SPEAKER : [ told you that
it was under my coasideration,
I will come to you tomorrow.

(Interruptions).

PROF.MADHU DANDAVATE :
What I say is, when sucha Prima
facie case is there, you alone can
decide the issue.

MR. SPEAKER : I have got to
see . Everything has to be seen
first and then talked.

PROF. MADHU DANDAVATL :
You can check up from the record.

(Interruptions)
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MR. SPEAKER Prof. Madhu
Dandavate had given notice of a
question of privilege against Shri
Narayan Datt Tiwari, Minister of
Industry and Steel and Mines for
allegedly making a misleading state-
ment in the House on 1 April, 1982,
in reply to a clarificatory question
on a Calling Attention regarding
reported mal-distribution of cement
in various States. A similar notice
has been given today by Shri Mani
Ram Bagri.

I have today received the factual
comments dated 3 April, 1982, of
the Minister and the matter is
receiving my consideration.

(Interruptions)

MR. SPEAKER : It 15 all
right.  You can speak one by one.

| HE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
Mr. Speaker, Sir in this House if
privilege notices or adjournment
motions are given, the subject matter

is not being read out by the-
Presiding Officer.
MR. SPEAKER No.

SHRL RAVINDRA VARMA
(Bombay North) There are many
instances.

(/nterruptions)

MR. SPEAKER : Tt
on me.

depends

Practica.lly,_[ never do it. Is it
not so ? Nothing is to be discussed.
It is my prenogative,

SHRI P. VENKATASUBBAIAH.:
Please listen....(Interruptions)

SHRI SATYASADHAN
CHAKRABORTY (Calcutta South):
How can he dictate to the Ghair?
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SHRI P. VENKATASUBBAIAH :

I am not dictating at all.

ot TR fama qEE@ (geg) ¢
gfe & 9TgY & @1 &1 TSI AeE HIWA
g9 AN X @, 7a fagqr S |

MR. SPEAKAR : No. No, I

do not. And I will not do.
(Interruptions)

MR. SPEAKER [here is no
question of any precedents...

sy T faea qraaa
FE @ E

MR. SPEAKER I have done
what I should do. I have notto be
directed.

AT g<

SHRI HARIKESH BAHADUR
(Gorakhpur) You should neither
be dictated to by them nor by....

MR. SPEAKER Neither of
you. For me you are only
Members of this august House
irrespective of ‘any position.

SHRI SATYASADHAN
CHAKRABORTY You are the
mounarch of all you survey.

MR. SPEAKER : I am a
humble servant. #a4 3Iq faq -

FET A7) g Fg g 9 & & waa-
g% g, a1 "9 wgr—H famw was g

Y R Qe (fgane) o oweaw
Y, g% € 917 FT1 9T &F 7, Taa-
grg wrg fag &t gfaar &1 s
HQHTT gAT 9T, {1 IEFY F9] agi I
dTe 30 &1 1% 9Y, ¥F {3 wEarR
¥ gargdr § & 901 T &F geay
e faar wgreAr wEr Fr o wfaar &1
favawre faar aar #iT gfaa e

APRIL 5, 1982

Patna High Court 608

I gfaar & X JrE W A Iy A
T AN L I W frar g ..

AT WEIEW . WIT & T F...

&t AT QS ¢ AT UFH G
T gt ard A g ar L

ACTN WENIT ;g W19 A A9
g7 §—gq 377 ¥ faay o1 G641 g |
5y #§3 gq fgq ¥ wgr gr-—wna fag
St & faug § w9 atg 9T 9 av
¥ wgraqrfe 37 § 7@ w9 &1 fax
FFATE | T e § fwEy ot qred
FT qrEaY g1, f& ot fagrama W
qEHT g1, 59 ¥ a9 ggua 2 fF I &
gfq afg 1< o727 3 T I99 FATA
VAEAT AT arq TEF A qFAT WK TG
a1 a1g & gy fr Ay g g wA
SfY oA gt Ag 43 2, 4% 99 faA
Seaiq fgear fam a1, dFegaar o
a3 &, Shri Venkatasubbaiah, please
take a note of it.

qgreAt St & wfa wArgT Jar w18
A FTT FHIAT § A1 HIY &2 TFA-
wez #1 fafaa, oo gz « Waa fs
FaT §) "FAT §, SAIQT ¥ SGIT W&

%3 IoI (g, TqF! TTERA A
faram srar =rfegd

A A SORT ¢ 3T fgq ey

ATAAQ ST & Fzg4 9 WY FE FIg
ursl @& faeret F 98 e wr

SHRI INDRAJIT GUPTA (Ba-
sichat) : A little while ago we were
being told about the types of ani-
mals which are fully protected from
being shol under various schedules.
I want to Know under which sche-
dule the Harijans and adivasies are
being shot.
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wsqw WEITE - wq wq ara g ...

SHRI INDRAIJIT GUPTA
No, no. This is the question of
tribal people.

MR. SPEAKER : No question.

This is a State subject. 1 cannot
appoint....

SHRI INDRAJIT GUPTA
People have been Killed yesterday.

MR. SPEAKER : 1 cannot adopt
two standards.

SHRI INDRAJIT GUPTA
This is not only law and order
question....

MR. SPEAKER : No question, no
question I cannot allow. 1 cannot diffe-
rentiate between a State and a State.
Law and order is a State subject. 7
am not allowing it. Not allowed.

(Interruptions)**

PROF. MADHU DANDAVATE:
This House has discussed subject of
Harijans many times. How many
times adjournment motions notices
have also been given.

(Interruptions)**
ot s fag (ef@e) @ ey

wgreg, ¥x gsAA AT AT faar § ..

yeq AR §7 e &1

frar & 1
Wt aqrw fag : owig AA &g
gfra —aremsgw  (gfeaw glaatad)
qT dlo 23 WX 24 WIT &I {YAWAT
e qadl ¥ F09 (A5 & A qan
| Wi aeHEt & A FeS F
faar, Mifaat 9a1 78, FX AR T

gq...

(Interruptions)**

MR. SPEAKER : Not allowed. 1
have not allowed.

(Interruptions)**

MR. SPEAKER : Not allowed. No.
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SHRI HARIKESH BAHADUR :
Harijans and Adivasis have been
killed.

MR. SPEAKER : This is a State
Subject. Not allowed. 1 cannot
have double standard.

(Interruptions)

PROF. MADHU DANDAVATE:
It is a tribal problem. Earlier also,
this House had discussed atrocities
on Harijans and tribals.

MR. SPEAKER : 1 know. I know
the record by heart. You come and
see me in the Chamber.

(Interruptions)

SHRI INDRAIJIT GUPTA : What
is your ruling ? Are you ruling
it out?....

MR. SPEAKER :
come and see me.

You please

(Interruptions)**
MR. SPEAKER : Not allowed.

st ow fasa gqeEE ;. weTe
wgeq, gW @ & ard gfad
-..(FEIHF)....

weger wWagEg . # 9g¥  gAE

verrss frgr § wfda wid 991 Sieq
TET <@r |

SHRI HARIKESH BAHADUR :
My pointis that six agricultural
labourers have been killed in Bihar.
They are also Harijans.

MR. SPEAKER : Not allowed,
because 1 cannot have a double
standard, in any case.

off Tiw faea argar: & gewe-
He Ao fogr @ fafqme A8 wae
YT TEANT F GEIWIET |

~ #*Not recorded.
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seqe wgag ¢ awx fafaedr &t
fewigg w1 W & 9@ TIW WO
wfgd |

(Interruptions)**

MR. SPEAKER : Not allowed.

[SHRI RAM VILAS PASWAN
AND SOME OTHER HON.
MEMBERS THEN LEFT THE
HOUSE]

(w)**

MR. SPEAKER: Shri  R.
Venkataraman.

[SHRI JAGPAL SINGH THEN
LEFT THE HOUSE)

12.14 hrs.
PAPERS LAID ON THE TABLE
NoTIFICATIONS UNDER NAVY AT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISMHA
NARAIN SINGH) : On behalf of
Shri R. Venkataraman, I beg to lay
on the Table—

A copy each of the following
Notifications (Hindi and English
versions) under section 185 of the
Navy Act, 1957 :—

(i) The Navy (Prescribed Officers)
(Amendment) Regulations,
1982, published in Notifica-
tion No. S.R.0O. 53 in Gazette
of India dated the 13th
March, 1982.

(i) The Naval Ceremonial, con-
ditions of Service and Mis-
cellaneous (Amendment) Re-
gulations, 1982, published in
Notification No. S.R.D. 61

#*Not recorded.
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in Gazette of India dated
the 20th March, 1982.

[Placed in Library. See No. LT-
3811/82]

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON VARIOUS ASSU-
RANCES. ETC.

SHRI
SINGH :
Table the

BHISHMA
I beg Lo

NARAIN
lay on the
following statements
(Hindi and  English  versions)
showing the action taken by the
Government on various assurances,
promises and undertakings given by
the Ministers during the various
sessions of Seventh Lok Sabha :—

(1) Statement No.
Session, 1980

(it) Statement No. XVII—Third
Session, 1980.

XI—Second

(1i1)) Statement No. X—Fourth
Session, 1980.

(iv) Statement No. X—Fifth
Session, 1981.

(v) Statement No. 1V --Sixth

Session, 1981.

(vi) Statement No.
Session, 1981.

(vil) Statement  No.
Session, 1982.

[Placed in Library See No. LT-
3812/82]

[1—Seventh

I—Eighth

IMPORT AND EXPORT POLICY FOR
1982-83—VoLs. 1 AND Il AND A
STATEMENT

THE MINISTER OF STATE IN
THE MINISTRY OF COM-
MERCE (SHRI SHIVRAJ V.

PATIL) : 1 beg to lay on the
Table :—

(1) A copy of the Import and
Export Policy for 1982-83—
Volumes 1 and Il (Hindi
and English versions).



